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CALLING ATTENTION    TO A MAT-
TER OF URGENT    PUBLIC IMPOR-

TANCE 

Reported Mass Conversion of Harijans to 
Islam in Tamil    Nadu    and other parts of 

the country   and the reaction of the 
Government of India thereto 

DR. (SHRIMATI) SATHIAVANI 
MATHU (Tamil Nadu); Mr. Deputy 
Chairman, Sir, ... (Interruptions) Sir, i beg to 
call the attention of the Minister of Home 
Affairs to the reported mass conversion of 
Harijans to Islam in Tamil Nadu and other 
parts of the country and the reaction of the  
Government of India thereto. 

THE MINISTER OF HOME AFFAIRS 
(GIANI ZAIL SINGH): Sir, Government are 
aware of "the reports about the. recent 
conversions of Harijans to Islam in Tamil 
Nadu and soms other parts of the country. 
According to a report received from the State 
Government of Tamil Nadu, 143 families of 
Harijans, consisting of 558 members, 
embraced Islam at Mee. shipnram village in 
Triuveelveli) District of Tamil Nadu on 19th 
February, 1981. Since then, some more cases 
of individual and group change of religion 
have also been reported from Tamil Nadu. 
Some isolated cases of conversion have also 
been reported from some other parts of the 
country. 

Conversion from one religion to another is 
not a new phenmenon in India. In the past, 
Harijans had converted themselves, apart, 
from TsTam, to Buddhism or Christianity 
also. Religion is a matter of individual con-
science. India being a secular State, the 
Constitution guarantees liberty of faith and 
worship to all citizens and the right freely to 
profess, practise and propagate religion, 
provided that this right does not contravene 
the provisions of Part III of the Constitution, 
and does not impinge upon public order, 
morality and health. It is expected that the  
individual's right    of 

 
conscience will be exercised in an 
atmosphere free of coercion or inducements. 
Anything that might create social tensions 
would naturally cause concern. We are 
confident that the State Governments will 
take appropriate action if any violation of law 
or threat to peace occur. 

 

MR.  DEPUTY CHAIRMAN: I have 
allowed Mr. Jha. Please let him speak 
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MR. DEPUTY CHAIRMAN: 1 will like to 

tell you the facts. You did not give any 
original notice on mass conversion of Hindus. 
On the 21st of August, 1981, you gave in 
writing stating "I hereby give notice for the 
renewal of my Calling Attention Notice on the 
Conversion dfthe Hari-jans to Islam for the 
next week". Though the Member did not give 
any notice on the subject, this renewal was 
considered for the week 24th August to 28th 
August, 198T, Subsequently, Shri Jha gave a 
renewal notice on the 29th August which was 
considered for the week 31st August to 4th 
September, 1981. Till then the Calling Atten-
tion Notice on this subject was not admitted 
by the hon. Chairman. You gave another 
renewal notice on 4th September which was 
considered for the week 7th September to 
11th September, 1981 and accordingly your 
name was included in the Calling Attention 
notice admitted by the Chairman for the 10th 
September, 1981. This notice has since been 
admitted for the 15th September, 1981. This is 
the position. 

 
MR. DEPUTY CHAIRMAN: There Is a 

general agreement that only the leaders of 
various parties will speak on this Calling 
Attention. This was agreed to during the 
discussion with the Chairman wften the 
Notice was admitted. As it is a very sensitive 
matter, it was thought proper and all the par-
ties have agreed to this proposition. I seek the 
cooperation of all the hon. Members. Now, let 
us proceed with the speeches. 

 

MR. DEPUTY CHAIRMAN: Shrimati 
Muthu, pleast. (Interruptions). Please allow 
her to put the questions. 

SHRI B.D. KHOBRAGADE: Sir.A 

MR. DEPUTY CHAIRMAN: How can 1 
call you, Mr. Khobragade? 
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SHRI B. D. KHOBRAGADE:   How did 
you  allow him?    Under the point —J|jf order,  
I can also say anything. 

MR. DEPUTY CHAIRMAN: You will 
not say, I know it. You don't say usually. 

SHRI B. D. KHOBRAGADE: I would 
not say. But everybody is allowed. 

SHRI M. R. KRISHNA (Andhra 
Pradesh); Sir, I have also given the notice.    
My name is not there. 

MR. DEPUTY CHAIltMAN: Did you repeat 
it for this week? * 

SHRI M. R. KRISHNA: I did not get any 
intimation from the office. 

MR. DEPUTY CHAIRMAN: It is your 
duty to give the notice. The office does not 
give the intimation. Shrimati Muthu, please. 

 

fc DR. (SHRIMATI) SATHIAVANI MUTHU: 
Sir, I would like to take this occasion to 
convey the greetings through you to all the 
Hon. Members of this House on the 
occasion of the Birthday of our late, revered 
leader, Dr. Arignar Anna, who was a 
Member of this august House. 

Sir, I thank you very much for giving me 
this opportunity to express a few words on 
the problem of Harijans, specially this issue 
of national importance of mass conversion. 
We the Members of Parliament bring to the 
notice of the Government the atrocities 
committed by the caste Hindus and the 
inefficient beha"viour "of the police. The 
Minister replies during the course of his 
discussion. But we do not know the steps 
taken by the Government. It seems that 
everything goes t0 the dustbin. 

Sir, I regret very much to point out that the 
mass conversion of Harijans I not only in Tamil 
Nadu 'but also in other parts of the Country shows 
that the Central Government is not sincerely 
following the directives under articles 330, 332, 
334, 335, 338 to 342, etc. Is there any proper 
agency to supervise their activities? Our Fathers 
of the Constitution, including Dr. Ambedkar, 
were particular on the point that the caste and 
communal differences should be totally 
abandoned in the large interest of our nation. The 
conversion in Meenakshipuram was made a 
political issue now by vested interests. I am to 
point out that the conversion to Islam in Tamal 
Nadu is not a new phenomenon. The hon. Home 
Minister has also mentioned" this. Not only in 
Tamil Nadu but also in many parts of the country, 
ft was there even before independence and after 
independence, as our Puratchi Thalaivar MGR 
stated in a press conference, and a number of 
persons were converted to Islam. A number of 
Muslims and Christians are converts since 
hundreds of years, and they were Hindus. The 
Scheduled Castes embrace the religions like 
Christianity, Sikhism, Buddhism and now Islam 
to avoid the maltreatment of the Hindus and to get 
a better social equality. So far as I know, it is 
going on from 1929. This revolt by the 
untouchables has been there from the 11th 
century. They were treated as an outcaste. But 
then Acharya Rama-nuja called the outcaste as 
"Thiruhu-lather', that is, the "Hbly people. And he 
made them enter the temple in the 11th century at 
Melakota, a village in Mysore State. 

Sir,  I would like  to  ask    the hon. Minister as to 
how maltry culprits have been booked in Gujarat 
atrocities.    Is it not    correct to say that all the 33 
accused   in  the  case  relating   to  the murder of  
14 Harijans in Kafalta in the   Almora Hills  of 
Uttar     Pradesh were  set free by the courts 
because of lack of evidence on behalf of the pro- 
,      secution?   The same flung happened in Tamil 
Nadu when 42 Harijans—Tien,J      women and 
children'—were burnt alive j      in  Kilvenmani   
by  tnV caste Hindus. But the culprits were set 
free due to 
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[Dr.   (Shrimati)   Sathiavani  Mathu] lack  of 
police evidence   by the  High Court of Madras.    
In most cases 1he police  manage  to   show  that  
the  accused   was   absconding.    But  still  we 
find in this 20th Century that they are not 
allowed in temples. In 1930 itself Dr. Ambedkar 
felt that the conversion of Harijans into Islam    
was the r>nl;' way  of  escaping  communal  
degradation and humiliation.    Gandhiji persu-
aded  Dr.      Ambedkar  to   accept  the 
intermediary formula    of    reservation 
concessions but these concessions have remained 
only on paper even after 30 years     of     
independence.       Gandhiji named untouchables 
as Harijans,    the sons of God, the sons of Hari. 
Evsn ~"od  Hari  keeps  mum when the sons re 
butchered and his daughters    are raped by caste    
Hindus.        The mam reason   I  would  like  to  
point  out  is that the Caste Hindus are yet unable 
to  adjust  themselves with the    Harijans but the 
Muslims do adjust.    And, Sir,   Harijans   
embrace   Islam   to   get equal status and 
dignity. Untouchabili-ty still prevails not only in 
Tamil N all over India.    There are Cai!: 

Attention notices day in and day out about the 
atrocities meted out to Harijans.    The Scheduled 
Caste people are not treated as members of the 
Hindu religion  by members   of  the     Hindu 
community.    A     man    can    tolerate poverty 
but how can he tolerate    the insults. The    
Scheduled  Caste  people are not even given 
equal rights in tillages.     Separate   glass  
tumbler^   and coconut   shells  are kept Irfhotels 
fcr them to take tea or coffee. They are not 
allowed to enter temples, to wear chappals,   to  
take  water from  public wells  and  to use public   
roads.    And even  the  use  of   burning   
grounds   is denied to them.   They are still 
having separate burial    grounds.  Even     after 
death they are separated. The   women are raped 
and they are beaten black and   blue   for  the   
crime   which   they never commit.   Whenever a 
theft or a murder takes place^n the surrounding 
areas, they are taken into police custody under 
the instructions of the caste Hindus.     If  
anybody      questions  the rights of the caste 
Hindus, they cannot tolerate it and they are 
determined    ' 

to do away With t-sif lues. But that is not the 
case with Muslims. Thev come to the rescue 
of the Harij«gs. Even the kith and kin of 
Scheduled Castes living outside villages are 
scared to come to their help because of the 
caste Hindus connections with the police. The 
caste Hindus want them   to   be     their     
slaves     always. 

Even  after  conversion,   I  was  told, the 
Muslim leaders tried to get them concessions  
given  to   backward   class Muslims by the 
State Government, /he Tamil Naclu 
Government has included some sections of 
Muslims in the economically  backward ~7fst  
for   State cessions   of  50  per  cent  Muslim 
Tamil speaking Muslims.    They     are all 
included  in   the  backward  list  to enable 
them  to   get the     concessions that is 
extended 1o the backward community.    So, 
these leaders of Mu ' are now trying to include 
the new verts i.e , the Harijans.    They are ing 
to include them in this list so that they can 
enable them to get the cessions from the 
Government. Though the Harijans   are    
threatened   by the caste Hindus that they may 
not get the concessions   given  to the     
Scheduled Castes and Scheduled Tribes, they 
are prepared  to   forego  the      concess 
because all concessions never reach grass-root 
level.    Most of the villages 
ed these concessions. The^ demand equal 
statas and dignity. Tj      

• not prepared to" tolerate any rn 
indignities. 
no use expecting others to uplift their social 
standard. 

The Scheduled Caste people are not treated 
as members of the Hindu leli-gion by caste 
Hindus. The Schedule! Castes are not given 
equal rights in villages. The Scheduled Caste 
so workers are harassed by others and they 
get no help. All political and religious 
propaganda stating that Harijans are equal to 
others is purely a -misleading one. 

Sir, in Tamil Nadu due to the ?on- ^ stant 
effort and the revolutionary propaganda made 
by Thanthai Periyar in early 20s, who    WES    a    
great    social reformer      accepted   By   all,   
there   is 
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awakening among   the    Harijans    in Tamil 
Nadu.    Sir, there is awakening the Harijans.    
They   are  conscious of their position iii the 
society, their  Coastitut'.onal  rights  and     how 
;ed'by the people in power using their name to 
get votes and to remain in power.   Their 
economic con-iroughout ihe country, in   
Government   services g not filled up.    Not 
only that, edu-Le    like    the    medicos    la 
iarat, the birth place of the father of   the   
nation,   Mahatma   Gandhi,   are questioning 
the    CSasliftttional rights of the Scheduled 
Castes.  They argue as to why they should be 
given reser-«?afion.    What  was     the  
Government able to do?. .Just to pass the 
resolution m loud voice once more in 
Parliament! When the attitude of the caste 
Hindus, educated youths is   such towards the 
Scheduled  Castes,  how can the  "aste Hindus in 
villages treat the Scheduled Castes  as  their  
brethren?    A  famous poet in Delhi and a 
learned engineer embraced Islam with their 
family condemning the atrocities from the hands 
of caste Hindus.    The Harijans do not want  
any  favour from caste Hindus. They demand 
their rights as an Indian and as a member of the 
Hindu religion. 

I would like to know from the Homo 
Minister as  t0 what did the Govern- 

^hent do to prevent conversion. They cannot 
pass out legislation to ban conversions, as it 
is the Constitutional right of an individual to 
propagate, to profess   and  to  practise  his 
religion. 

t They are trying many outlets to breathe fresh" 
air. One such wayout is to embrace Islam. 
Another move is taking place in Tamil Nadu 
and in Pondicherry. There is mass shifting of 
dwelling places from one village to another 
where they think they can live without the 
h'.nderanee of the caste Hindus. Thirty 
families have shifted from Mqothanayanar 
Kulam to Banan-gulam; 15O families from 
Vadukatchi Madil to Eruvadi where there is 
much 

"population of Muslims; in Thirunelveli 
district; Karayamputhur Harijans in 
Pondicherry are trying to shift their dwellings 
to some other place.   I think 

they have met the hon. Home Minister. 
They do not have lands to cultivate, 
no house to live in, as they are bonde: 
labourers getting wages of Rs. 2 to 3 
per day which is in no way sufficient 
for a family per day. So, like the 
nomadic race, they have started se^k- 
ifig The 
Government should take this problem se 

Meenakshipuram has shaken the whole 
country and this is followed in many places in 
other States also. There is no use in putting 
the blame on others iding faults. I want a 
cate-y from the Minister about the steps taken 
by the Government to ensure full protection 
to the calm life of the Schedule Caste people. 

Sir, in this connection, I   would like to 
suggest a few points, to help    tha desperate    
Harijans    and to improve their   social   
conditions  in the Hindu fold.    Our     Tamil 
Nadu  Government under the dynamic 
leadership of    our leader, Puratchi Thalaivar, 
M.GR. has arranged    inter-caste    marriages 
and inter-dining in the temples to eradicate 
uctouchability.   There is already legislation  to   
recognise   self-respect,  marriages   
movement,  where  you  do  not engage 
purohits to conduct marriage. The bridge and   
the    bridegroom just change garlands.   So,- 
we do away with this   Hindu  ritual which is 
the  main reason and a cause for casteism.   Sir, 
recently, the Tamil Nadu Government has 
passed a legislation for awarding gol<j medals     
to inter-caste     married couples.    Recently,  
the  Tamil     Nadu Government   have     
erased  the   caste names   in   the  street 
boards.    I want this should be followed, by 
other State Governments  also.    No   one  can  
become Archaka in the temple, unless he 
belongs  to the     traditional     Archaka family.     
The  Harijans   are  Archagas in temples^in 
their own colonies.   Tlw» Tamil  Nadu  
Government     passed    a legislation that   
those  who   learn  and pass the Agamas shall    
become    Ar-chakas whosoever he 'may* be, 
but be should only be a Hindu. This was set 
aside by the Supreme Court.. . 

SHRI  V.     GOPALASAMY     (Tamil 
Nadu): When was it passed? 
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DR. (SHRIMATI) SATHIAVANI 
MUTHU: You know when Sathiavani Muthu 
was a Minister. 

MR. DEPUTY CHAfRMAN: Mr. 
Gopalsamy, you will have your say. Lei 
her conclude.  

DR. (SHRIMATI) SATHIAVANI 
MUTHU: I was the Minister at that time.  
(Interruptions) 

MR. DEPUTY CHAIRMAN: Let her 
conclude now. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU; This was set aside by the Supreme 
Court. All the religious heads who are today 
raising their voice in a very high pitch, 
objecting t0 the conversion move, should 
ponder over this problem and heiP the Gov-
ernment to bring in legislation that any Hindu 
who passes and who knows the Agamas and 
the Vedas can become an Archaka or a 
Prohit. Sir, it has been suggested by the 
Sankaracharya of Joshimath that there should 
be a ban on conversions.   (Interruptions). 

SHRI B. D. KHOBRAGADE.- Which 
Sankaracharya? 
'DR. (SHRIMATI) SATHIAVANI MUTHU: 
I totally oppose it. Instead of banning the 
conversions,... (Interruptions)... the religious 
heads should see that Harijans are made self-
reliant and they become part of the Hindu 
society.   (Interruptions) 

SHRI B. D. KHOBRAGADE: The 
Sankaracharya of Puri has said that the 
Scheduled Castes should be treated worse 
than dogs. Is this Sankra-charya she is 
referring to? (Interruptions) 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): If what the hon. Member says 
is right, then, that Sankaracharya should be 
condemned. (Interruptions,) 

SHRI B. D KHOBRAGADE: Nobody has 
condemned. 

SHRI JAGDISH PRASAD MATHUR;    I 
condemn it here. 

SHRI B. D. KHOBRAGADE: You 
condemn it today. Nobody has con 
demned this Sankaracharya so fax. 
(Interruptions) ^ 

SHRI JAGDISH PRASAD MATHUR: I 
condemn it here. (Interruptions) 

SHRI B. D. KHOBRAGADE: Nobody has 
condemned the Sankaracharya of Puri who 
said that the Scheduled Castes should be 
treated worse than dogs. 

DR. (SHRIMATI) SATHIAVANI. 
MUTHU;     I am condemning. 

SHRI  V.  GOPALSAMY:     We are^ all 
here to condemn such things. 

SHRI B. D. KHOBRAGADE: Why not 
before ten years? Why today? (Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: I am condemning. (Interruptions) 

SHRI K. K. MADHAVAN (Kerala): This 
Sankaracharya should be prosecuted.   
(Interruptions) 

SHRI B. D. KHOBRAGADE: He should be 
sent behind the bars. He should have been sent 
behind the bars ten years before. Not today. Ten 
years back, he should have been sent.*, behind 
the bars. (Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: I am condemning the San-
karacharya. 

MR. DEPUTY CHAIRMAN: Please 
conclude. 

DR. (SHRIMATI) SATHIAVANI MUTHU: 
I will take only two minutes. I am condemning 
the Sankaracharya. Now, Sir, aS I said earlier, 
the Sankaracharya of Joshimath has said that 
there should be a ban on, conversions. But I 
would suggest that all Sankaracharyas should 
come * forward to reform the Hindu religion in 
order to eradicate casteism. Hindu religion is 
based 0n Hindu Code, writ- 
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ten by Manu.    This can be amended bv the 
Sankaracharayas if they want - .JgD save the 
Hindu fold. 

SHRI K. K. MADHAVAN: Why the 
Sankaracharyas? 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: They are the heads of the 
religious maths. Only they should 
come forward. Neither Sathiavani 
Muthu nor Madhavan can do it. The 
whole House cannot do it. If they 
want t0 ban conversions, they should 
come  forward_____ (Interruptions) 

SHRI  DHARMAVIR:     What  steps t have 
been taken by the Tamil Nadu Government to 
project the interests of the Harijans?    You did 
not mention, (interruptions) 

SHRI D. HEERACHAND (Tamil Nadu): 
You did not hear her properly. .. 
(Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: Sir, he has not heard my Speech at 
all. Just now, I said that the Tamil Nadu 
Government have... (Interruptions) I have 
mentioned that the Tamil Nadu Government 
have arranged inter-caste marriages, inter-
caste dining and so on. They have also passed 
a legislation to erase the caste names from the 
street name-boards.  (Interruptions) 

SHRI D. HEERACHAND: Sir, the hon. 
Member has not heard her properly.  
(Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU; Sir, the hon. Member 
without listening to me _______(Interrup 
tions) Sir, he is taking my time. I 
would request you to give some more 
time. (Interruptions) 

SHRI DHARMAVIR: It was only when 
the matter was brought to the notice 0f the 
Prime Minister, our Home Minister had 
written to the State Government. 
(Interruptions) You have not mentioned it. 
(Interruptions^ 

MR. DEPUTY CHAIRMAN: You read 
the record.  (Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU; Now, Sir, they say Gulf money is 
playing a part in these conversions. Now, I 
would like to know from the Sankaracharya 
whether he will come forward to eradicate 
untouchability. Can he come forward to 
abolish this Chaturvarna, thia Varnashrama 
Dharma?    Will he? 

SHRI B. D. KHOBRAGADE: Thi3 is an 
important question. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: Will he use the money locked up 
in the temples in the form of gold, diamond 
and other jwellery t0 help the Harijans? Will 
he come forward to give all the lands belong-
ing to the temples to the Scheduled Castes? 
He will never do it. His religion  will never  
admit it. 

MR. DEPUTY CHAIRMAN: Please 
conclude. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: If the Harijans can understand the 
greatness and brotherhood of the Hindu 
religion, they would never got to embrace any 
other religion. Civil Rights Act should be 
enforced strictly. Erring offlu cials, both 
revenue and police, should be punished. The 
Commissioner of Scheduled Castes and 
Scheduled Tribes should be empowered to see 
the socio-ieconomic schemes and implement 
civil rights properly and to take action against 
the culprits without fear and favour. He 
should be empowered to file cases directly in 
the Special Magistrate Court and the reports 
sent to the Government. There are many 
parliamentary and voluntary commissions 
submitting their reports t0 the Home Minister. 
(Interruptions). 

MR. DEPUTY CHAIRMAN: Let her 
complete. 
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DR. (SHRIMATI) SATHIAVANI 
MUTHU: But there is no Central agency to 
supervise the schemes for the Scheduled 
Castes in the State. 

SHRI DHARMAVIR: It is the d'.fty of the 
State Government. Her par'y Government is 
there. She could have made all these 
suggestions to the State Government, to Mr. 
M. O. Ramachandran. (Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: It is a Central subject They are 
given protection under the Constitution. The 
Centre should see to it.  (Interruptions) 

SHRI      SYED SHAHABUDDIN 
(Bihar):      I am on a point of order. 
(Interruptions) 

MR.  DEPUTY CHAIRMAN:    Please 

DR. (SHRIMATI): SATHIAVANI 
MUTHU: What I would like to mention is, 

there shohld be a Minister in the Centre to 
exclusively look after the welfare of the 
Scheduled Castes and the Scheduled Tribes. It 
is a Central subject, so there should be a 
Minister exclusively for this. 

Sir, for us it may be a day to day occurance 
but for them it is a life and death problem. So 
with the great sigh of sorrow I conclude my 
speech. I request the Government to take 
drastic steps and give guarantee to their equal 
social status to the Scheduled Castes. This is 
the only remedy to stop conversion or else it 
will be a continuous    agitation. 

t[]Devanagari  transliteration. 

MR. DEPUTY CHAIRMAN: The hon. 
Minister will reply at the end of all the 
persons. (Interruptions^ There are a large 
number of persons to speak. (Interruptions). 
No, this was agreed to as a special case, as it is 
a special  subject. 

DR. BHAI MAHAVIR (Madhya Pradesh); 
It is a crucial subject. For 

reason it is necessary    th the reply is 
given after each Mem! has spoken.     If that is 
not done,    at the ena he will remember only a 
few points, it is not possible to remember 
anything. 

MR. DEPUTY CHAIRMAN: Dr. Bh 
Mahavir, we cannot complete the discussion in 
that  way. 

DR. BHAI MAHAVIR: I am only 
saying that it is the usual procedure 
that the points are replied to --------------  

MR. DEPUTY CHAIRMAN; All the 
leaders hnve agreed to this. This 
procedure is adopted in this case because it 
i*>' a special subject and all the leaders have 
agreed to this. (Interruptions) 

SHRI SYKD SHAHABUDDIN: Sir, I am 
on  a  .aoint  of order. 

MR.  DEPUTY  CHAIRMAN:     What J is 
your point of order?, 

SHRI SYED SHAHABUDDIN: 
My point of order is related to the 
procedure being followed in this case. 
I am sorry to say that I am one of 
those members wh,> feel really deep 
anguish at the spectacle that we are 
seeing in this [louse, that there is no 
serious discussion, that everybody is 
interrupting all the time and the 
Chair is presenting an unedifying 
spectacle of total helplessness of to 
tal impotance, of total incapability to 
control the House. I am sorry to 
say this, but the Chair must control 
interruptions. This Chair has not 
been able to silance, he has not been 
able to control ................. 
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MR. DEPUTY CHAIRMAN; Mr. 
Shahabudain, you are attacking the Chair. You 
are yourself attacking the —Chair in the worst 
possible manner and you expect me.. 
(Interruptions) Let those words remain on the 
record so that he should know what he has said. 
(Interruptions). I want to control you. 
(Interruptions). Please take y°ur seat. You are 
abusing me and at the same time you are saying 
that I cannot control the House. (Interruptions). 
Mr. Shahabuddin, b.V hurling abuses on the 
Chair you con-not control the House. (Interrup-
tions). What you have alleged, you read the  
proceedings. 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh); This sort of address that the 
Chair is impotent should not go on record. 

SHRI V. GOPALSAMY: He should not 
have used that word at all. Mr. Shahabuddin 
has no right to use that word. 

MR. DEPUTY CHAIRMAN: Yes, 
Shastriji. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU.- This is Calling Attention. So( I 
want the Minister to reply. 

DR. DEPUTY CHAIRMAN; Madam, you 
were not there. This is a special discussion by 
way of 'Callig Attention. Since the matter has 
been raised, we have allowed all parties to 
speak. (Interruptions) What reply will hg give 
to your points? They are not specific. This is a 
social matter.    So we have to discuss it. 

 

 

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): Mr. Deputy 
Chairman, Sir, will muscle power go on here? 
Our leader will refuse to speak. Please sit 
down, Shastriji. 

SHRI V. GOPALSAMY: We want to hear 
him. 

SHRIMATI PURABI MUKHOPA-
DHYAY; As a protest, he will not speak. We 
have seen enough of muscle power. 

 
SHRI      B.      D.     KHOBRAGADE: No 

interruptions,   please. 

MR. DEPUTY CHAIRMAN:    Please 
resume your seat. 

 

MR. DEPUTY    CHAIRMAN;       Mr. Jain( 
please take your seat 



259 Calling attention re.     [ RAJYA SABHA ]   Conversion of Harijans  260 
 

SHRIMATI PURABI MUKHOPA-
DHYAY: He is a respected leader of our 
party. I do not know why the Leader of the 
House is not there. 

MR. DEPUTY CHAIRMAN: Please 
cooperate with the Chair. Don't disturb the 
proceedings. 

 
SHRIMATI PURABI MUKHOPA-

DHYAY: Will you allow this? 

SHRI NAGESHWAR PRASAD SHAHI: 
You must control the Government party. 

MR. DEPUTY CHAIRMAN: Have 
patience, please. Mr. Jain, let the proceedings 
go on. This is wasting the time of the House. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Will you turn him out? 

MB. DEPUTY CHAIRMAN: I will 
request the Members to be more careful and 
maintain the decorum of the House so that we 
can have a meaningful discussion. This is an 
important subject. 

SHRIMATI PURABI MUKHO-
PADHYAY: Whenever he gets up to peak..   
(Interruptions). 

 
That is why she has been turned out of my 
party. She behaved the samt way in our party. 

 

MR. DEPUTY CHAIRMAN: Please take 
your seat. 

SHRIMATI PURABI MUKHO-
PADHYAY; As soon as he has saia 
something... 

MR. DEPUTY CHAIRMAN: Mr. 
Jain, please take yoar    seat.      Don't record 
what Mr. Jain says, 

SHRI K. K. MADHAVAN: Ho should be 
turned out of the House. 

 

SHRIMATI PURABI MUKHO-
PADHYAY: The Leader of the House should 
tell us whether he wants cooperation from the 
Opposition here. If the leader of my party is 
being beckled like this as soon as he gets up, 
there is no point, in. .. 
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•Not recorded. 
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SHRI     ERA    SEZHIYAN     (Tamil Nadu);  
Mr. Deputy Chairman,      Sir, the matter that 
has been the subject of calling Attention is a 
very serious one.      It is not only for calling    
the attention  of the      Minister, but it is also 
for calling the attention of     the entire Hindu 
society,    the entire nation  and the entire 
human  conscience.      Sir,    the mass 
conversion   that has been reported    at    
Meenakshipu-ram is only a symptom of a 
deeper diseases, a deeper malady that is corrod-
ing the     Hindu   society,   the Indian society at 
large.     The reasons      are not far to seek.     
After 30     years of independence, even though 
our    Constitution has given equality     to      
all people   in the economic  and      social 
structure, still    the people who    had been 
relegated to the bottom of    the society,  in  the 
Hindu     society,  have been made to suffer 
there.     Sir,    as you rightly pointed    out, it is 
a sensitive subject.        In     trying to  find 
scapegoats,  in  trying     to   give  some lame 
excuses for this state of affairs, let us not add 
insult    to    the injury already caused   to      the    
community. 

Why have conversions taken place at 
Meenakshipuram? The Regional Director of 
Scheduled Castes and Scheduled Tribes of 
the Union Horne Ministry,    Mr.    K.    
Armugam,    was 
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scheduled to go to this place and in- 
qixire about the reasons for these con- 
pK rsions. This is the report that he 
has given to the press; "It was long 
years of harassment, humiliation and 
civil disability that led to mass con 
versions of Harijans to Islam in 
Meemakshipuram village according to 
the converts' own testimony." This 
kas been given by a responsible officer 
the Regional Director of Scheduled 
Castes and Scheduled Tribes, of the 
Union  Home  Ministry. Therefore, 

we should go deep into the matter. It is not only 
in Meenakshipuram. It is only one of the latest 
incidents that \, have been reported. Thousands 
of conversions are taking place probably in all 
regions of India. And the main source of 
conversion is Hinduism, whether the conversion 
is to Islam or Christianity of Buddhism. Many 
have been converted from the Hindu society. 
Even the State to which the honourable 
Minister, Mr. Makwana, belongs, that State also 
probably has seen thf> largest number of 
conversions from the days of Arcbedkar, when 
Maharashtra, Gujarat and Bombay formed a 
composite state. Thousands and lakhs of people 
were converted. And conversions have been 
going on. Why? Probably it is born out of 
frustration, out of social oppression, social 
tyranny, the tyranny of the high caste. So they 
want an escape from that tyranny. The press has 
reported as late as May 3 this year in the 
Hindustan Times—speaking about Gujarat 
Harijans—that "the movement of conversion 
and also abandoning Hinduism and getting 
converted to other religions including 
Buddhism and Islam and Christianity has been 
gaining ground." The report further says—I do 
not know how far this is true—"More than a 
thousand Harijans got initiation into Buddhism 
at a ceremony conducted by a monk from 
Thailand; another and more massive conversion 
of Harijans to Buddhism is scheduled to take 
place on Buddha Jayanti Day, May 18." That is 
the report coming from Gujarat. Even in Tamil 
Nadu, not only Harijans, recently a report 
appeared in the press, 

even caste Hindus, near Tinneveli, belonging 
to a community called Naickers, also 
threatened to join Islam. That means wherever 
something happens to you, a social indignity 
is heaped upon you, more than physical 
suffering, it is the mental torture that is at the 
root of it. Shri Bhola Pas-wan Shastri narrated 
how humiliated, how despair, how forlorn, the 
position is of the Scheduled Castes and 
Scheduled Tribes. Recently I read statistics of 
the murders committed and women raped in 
the State of Madhya Pradesh. I am not 
bringing politics into this. This is beyond party 
politics. Statistics is something which is 
applicable throughout India, including Tamil 
Nadu. I am not excluding Hindus, caste 
Hindus, whether it is in Ahmadabad or 
Tinneveli. Here is the statistics for the months 
of June to December, 1980, about 200 days. 
During this period in Madhya Pradesh it is 
given that 1155 murders took place, out of 
which the toll of persons belonging to 
Scheduled Castes and Scheduled Tribes comes 
to 370, forming part of about '32 per cent. The 
Scheduled Castes and Scheduled Tribes from 
24 per cent of the population. When they 
apply for a job, they don't get it; their 
representation is not taken care of. When you 
take the statistics of the land-owing class, their 
number in that class will be very poor. But in 
the statistics of murders, they score a higher 
percentage. Regarding women that have been 
raped, during the same period in Madhya 
Pradesh, 454 cases have been reported out of 
which as many as 213 women belonged to the 
Scheduled Castes and Scheduled Tribes. Their 
percentage is very high, 47 per cent. Even 
though in the community their share is 24 per 
cent, in the suffering, in the humiliation, in. 
murders, in rape, they get a very high 
percentage. This is the only consolation the 
Scheduled Castes and Scheduled Tribes 
people have been getting. 

Therefore, when we approach this problem, 
we should remember that it is not a political 
problem, it is Rot even an economic problem, 
but it is more a 
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[Shri Era Sezhiyan] 
6oeial problem. You may write into the 
Constitution anything, you may insert any 
number of advertisements, you may give them 
any amount of economic aid, it is not going to 
be Bolved. Unlesg the Hindu society obliterates 
the caste system and caste distinction based on 
birth, this problem is going to remain one way 
or the other. This is only a warning of a deeper 
trouble that is going to come to this country. 
You should not leave this problem to be solved 
only by leaving it to the mercies of the caste 
Hindus. Unless the Government and the society 
take very strong steps to obliterate and attack 
the caste system itself, the problem is not going 
to be solved. 

To add insult to injury, we read in the press 
that Gulf money had some role in these 
conversions and the converts were given 
inducements or monetary help. We also read in 
the press that one of the grand sons of a Nawab 
was converted into Hinduism. Were those who 
were converted into Hinduism also paid 
money? The Scheduled Castes people who 
have converted into Islam will lose all the 
concessions available to the Scheduled Castes. 
It is reported that the Regional Director for 
Scheduled Castes and Tribes, after visiting 
Meenakshi-puram, said "that they would lose 
the concessions available to the Scheduled 
Castes. The converts> when contacted, said that 
they had to choose between living as Hindu and 
a life with self-respect and dignity." 

The basic issue is that just because a man is 
born in a lower caste, he is treated as an 
outcast. He is asked to live in a distant place. 
He cannot tread the road used by others. Only 
if you attack the caste system and caste 
distinction based on birth we can have a real 
secular society. We may be talking of 
democracy at the political level. At the social 
level democracy is yet to come. 

These conversions, ag I said, are the symptom 
of a deeper disease. Gulf money, coercionj etc. 
are only lamap excuses. It is adding insult to 
injury. Conversion may be out of despair and 
frustration. After conversion their problem is 
not going to be over. There also they ms.y face 
this situation. Once these conversions took 
place in Meenakshipuram, all caste Hindus and 
the protectors of Hinduism started converging 
there to find out the real reasons. Where were 
they when these people were suffering? Where 
were they when untouchability was being 
practised? Where were they when these people 
who constitute 24 per cent of our population 
were not getting their due share? Now they haw 
reached Meenakshipuram to find °u* the reasons 
for their conversion. Unless the society changes 
and we change ourselves and abolish caste 
system, we will not be able to bring equality and 
a democratic way of life to them where human 
dignity is offered to them. They should no 
longer be allowed to live as third or second 
class citizens. 
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SHRI K. K. MADHAVAN: Sir, I think the 
interpretation is not done properly. Even when 
I turn it to the maximum, I do not get anything 
here. 

MR.     DEPUTY-CHAIRMAN:      Tha 
Office will see what the difficulty    is. 
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SHRI        GULAM       MOHI-UD-DIN 
SHAWL (Jammu and    Kashmir):    Is that     
relevant,     Sir?   To     talk     of Morocco, 
Jakarta? To talk of... (Interruptions) 

mic principle that a country which does not 
have a Muslim majority is necessarily 'Dar-
ul-Harab'. (Interruptions) 
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Lt[]Devanagari  transliteration. 
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SHRI V. GOPALSAMY: Let Dr. Bhai 
Mahavir speak. Then we will express our 
view. 

SHRI B. D. KHOBRAGADE: The question 
is that Dr. Bhai Mahavir is saying that the 
land belongs to some Mandir. It is a wrong 
statement. It is a wrong statement. I have been 
to Meenakshipuram. I have seen that land. 
That land belongs to a private individualand 
not to a Mandir. 

DR. BHAI MAHAVIR: Who is that 
individual?    Is he not a Hndu? 

SHRI B. D. KOHBRAGADE: He may be 
a Hindu. Can't a Buddhist or a Christian or a 
Muslim purchase land from a I idu? 
(Interruptions) Is there any? ohibition in this 
country that no pe: ;sn can purchase lanS be-
longing to a parson of another religion? I can 
only say that that land did not belong td any 
Mandir. It was purchased from a Hindu. 

 

 

EHRI SYED SHAHABUDDIN: You read 
th& text. 

SHRI GULAM MOHI-UD-DIN SHAWL: 
What about that conference in Jammu the 
All-Hindu Sammelan, presided over by Dr. 
Karan Singh where a resolution was adopted 
that all the Muslims are to be brought back to 
Hinduism? 

MR. DEPUTY CHAIRMAN: Mr. Shawl, 
you will have have your chance. Why are you 
unnecessarily taking the time? Please 
conclude now, Dr. Bhai Mahavir. 

1j£JDevanagari transliteration. 
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SHRI B. D. KHOBRAGADE: What about 
the Bhagvat Gita? 
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SHRI     GULAM       MOHI-UD-DIN 
SHAWL; Next day he denied it. 

 

 

DR. (SHRIMATI) SATHIAVANI 
MUTHU.: The Tamil Nadu Chief Minister 
said it only after another Minister from the 
Centre had said. He did not say it fiifst. 

MR. DEPUTY CHAIRMAN: You have 
already had your say. 

SHRI V. GOPALSAMY: That means,    * 
madam accepts that the Chief Minister has 
expressed that view.   I want to record it. 
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SHRI       GULAM     MOHI-UD-DIN 
SHAWL; They stoop so low! 

SHRI V. GOPALSAMY: When the statue 
of Sampurananand was unveiled by Babu 
Jagjivan Ram, it was with Gangajal. 



291                Calling attention re.     [ RAJYA SABHA ]   Conversion of Harijans     292 

 



293        Calling attention re. [ 15 SEP. 1981 ]    Conversion of Harijans       294 

 



295      Calling attention re.      [ RAJYA SABHA ]    Conversion of Harijans      296' 

 



297    Calling attention re. [ 15 SEP. 1981 ]    Conversion of Harijans        298  

 

J the  Vice-Chairmon   AShri   Dinesh 
GoswamiQ in the Chaii 8 

SHRI M. R. KRISHNA: Mr. Vice 
Chairman, Sir, with a very heavy heart I have 
to participate in this debate because in the 
first place great leaders like Mahatma 
Gandhi, Swami Viveka-nanda appealed to the 
Hindu community to treat this unfortunate 
community in a better manner. But they were 
not able to change the minds and thoughts of 
the Hindus. Therefore, Dr. Ambedkar and 
Periyar Rama-swamy Knaicker spoke 
volumes against the Hinduism Hindu 
hyprocracy. And also when the DMK 
Government came under annadurai, they also 
spoke against this and they made the people 
to act against religion. They made the people 
in Tamil Nadu not t0 respect any God or 
Goddess. This was the history of Tamil 
Nadu. Therefore, for the Harijans in Tamil 
Nadu to shun Hinduism or the Hindu religion 
or the caste Hindu leaders being termed as 
hyprocrites is nothing new. As Dr. Ambedkar 
said, big empires and small minds go ill 
together. This he said when he was piloting 
the Constitution and when the question of 
giving up separate electorate was dis- 

she expressed her concern over it, she 
expressed      her      anxiety      over    it. 
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Shri M.   R. Krishno 

cussed. This he meant against the Harjijan 
Members of the Constituent Assembly 
because he thought that these Harijan 
Members cannot rise above the parties or the 
Government 

What is happening    here    in   this House?   
We are supporting sheer exploitation.    
Somebody  like  Dr.   Bhai Mahavir says that 
the Muslims are exploiting the Harijans.   And 
the mover of this      motion Shrimati Sathiavani 
Muthu was saying that everybody is wrong, 
including the Central Government, whereas the 
Tamil Nadu Chief Minister is the greatest lover 
of the Harijans  an<i he is their staunchest 
supporter and he is against all these things.   
Therefore, we try to act like this even when a 
thing like this happens in this country.   Sir, I 
went to Meenakshipuram not for the first time; 
I have been going round places     in these 
States, particularly the South-em States.   If I 
have to narrate   the atrocities there, I would not 
be able to get time for that.   Now the first thing 
that strikes anybody in a village or in  a State is  
how    far the State Government is interested in 
the welfare  of weaker sections.   My friend 
who preceded me said that the currency notes 
had been printed by three communities and 
finally the Harijans were to suffer.   This is not 
only     in printing of currencies but in every-
thing everywhere whether in Maharashtra or 
Andhra Pradesh or Mysore, the Harijans are 
being utilized to do everything in order to      
enrich    the caste Hindus.   This is a regular 
thing which is going on.   Sir, in Meenak-
shipuram 54 Harijan families    have converted.   
Some official says that the number  is  not   that 
large.   Another official   says  that   if   the   
concessions which are extended to the Harijans 
are withdrawn, they will get re-converted.   
Now I met some of the officers, the senior-most 
officers who are no more in need of education 
or position.   Those officers came and told me 
that in one particular family, almost 

everyone got converted excepting one officer 
who is a senior officer in the Madras Port Trust. 
He said, "Any time I will have to get 
converted".   I salS^ "Why?   You are going t0 
lose  everything".   He said,     "No.   Self-
respect is the most important thing for me I do 
not like to die as untouchable". Now, what is 
the appeal from    the Muslim brethren?   
Nobody would find fault with any Muslim.   I 
do not find fault with any organisation of     the 
Muslims.   When I was in Meenakshipuram,  
the type  of news  that was going round the 
three districts of Tamil Nadu was:  (1) 25,000 
Harijans in Kanpur are going to be     converted. 
(Interruptions)     This was the atmos-  phere 
prevailing in the three districts of Tamil Nadu at 
the time I was there. There was another news 
item which has been published in Tamil    
papers. That news emanated from     Kuwait. 
What did that paper say?   It said that nine 
crores of Harijans would be converted  to Islam  
according to a plan which had been drafted or 
finalised in London.   Now, this... .(Time bell 
rings. What is the time you are going to give 
me?   If I am going to be given only three or 
four minutes, then I need not speak about it-   I 
am the only Member speaking from this side, 
and you have seen other Members taking more 
than    40      minutes.    (Interruptions) Please,   
Mr.   Vice-Chairman,       don't treat me here in 
the same manner as Harijans in Tamil Nadu are     
being treated.    (Interruptions) 

SHRI V. GOPALSAMY: Sir, all the 
Members who have so far spoken were liberally 
permitted to    speak.   There are still four or 
five Members... - -—. -wi; °* (interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); Just a second. Please bear with 
me. 

SHRI B. D. KHOBRAGADE: There are 
so many view-points and all these view-
points must g0 on record. (In. terruptions) 



301   Calling attention re.        [ 15 SEP. 1981 ]   Conversion of Hanjana       302 

THE   VICE-CHAIRMAN        (SHRI DINESH 
GOSWAMI):  Normally spe- TJpking, in 
Calling Attention we     give seven minutes or 
so. That is why... 

SHRI B. D. KHOBRAGADE;      All 
the parties should get an opportunity to speak.    
(Interruptions) 

SHRI GULAM MOHI-UD-DIN 
SHAWL: As far as time is concerned, 
there was absolutely no bar, but when 
our turn comes, as soon as we are 
called  to      speak................(Interruptions) 

THE   VICE-CHAIRMAN        (SHRI !  
DINESH GOSWAMI):  Please    listen to me 
first. 

SHRI GULAM MOHI-UD-DIN SHAWL: 
We also must get a chance. We must be able 
to meet the charge.. (Interruptions) 

SHRI V. GOPALSAMY: Actually we 
have deviated from the procedure that we 
have adopted so far. 

SHRI B. D. KHOBRAGADE: How many 
minutes wil every Member get? 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I will see how » many minutes the 
other Members have taken. (Interruptions) I am 
not Shutting you out. Please permit me to have 
my say. I do not mind giving time, but just look 
to the difficulties. I am to call the half-an-hour 
discussion at 6.00. Under the rules cannot 
postpone it. At 6.00 I shall have to call the half-
an-hour discussion. That is number one. 
(Interruptions) I am telling you the difficulties. 
It is for the House to consider. Number one, at 
6.00 the half-an hour discussion shall have to be 
called. 

SHRI GULAM MOHI-UD-DIN SHAWL: 
This discussion started at 2.00.    
(Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): That is true. Under the rules, at 
6.00 the half-an- 

hour discussion will have to be called. This 
discussion will have to be postponed then. 
Secondly, you can continue this discussion 
but you shall have to pass both the 
Appropriation Bills today. 

SOME HON. MEMBERS: No, no. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): There is no way out. The 
Appropriation Bills shall have t0 be passed 
today. You can go on. You may have to sit 
up to 12.00. 

SHRI V. GOPALSAMY: Usually w« are 
the victims, the last people. (Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I am not shutting you out. 
(interruptions) Why don't you sit down? I am 
only pointing out the factors. I will give time, 
but I am only telling the Members that we 
may have to sit up to 12.00 because both the 
Appropriation Bills shall have to be passed 
today. (Interruptions) 

SHRI B. D. KHOBRAGADE: What do 
you want? Everybody should get a chance to 
speak on this important question. You decide 
about Appropriation Bills.   That is your 
issue. 

SHRI RAMAKRISHNAN HEGDE 
(Karnataka); The Bills can be taken up 
tomorrow. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); Members have been given 
sufficient time. And if I continue to give 
time-- I do not know-the House shall have to 
take a decision at 6 whether to continue this 
Calling Attention after the Half-an-Hour 
Discussion... 

SHRI RAMAKRISHAN HEGDE: In view 
of the importance of this subject and also in 
view of the large number of Members 
desiring to participate in the discussion, 
ample time should be allowed to this subject, 
and the two Bills can be taken up tomorrow... 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); No, no. Let the Leader of the 
House come. I have to see what he has to say. 

SHRI V. GOPALSAMY: From the first 
day of the Session we have been demanding 
a discussion on this subject. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I would like the presence of the 
Leader of the House here. I have two 
Appropriation Bills which will have to be 
passed today. 

SHRI M. R. KRISHNA: Probably like 
many other people, you are also treating this 
subject as something verv unimportant.... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI!: No, no, I am not treating it so. 
Mr. Krishna, I do not want a reflection, I took 
the Chair just now and I rang the bell after 
seven minutes in conformity with the normal 
practice. I told you I will inquire about the 
time that has been given to other Members, 
and I have got it before me; therefore, while 
considering the case 0f other Members I will 
keep in mind the time that has been given to 
the Members earlier.... 

SHRI M. R. KRISHNA: Ask the lea 
ders ........... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I want to point out to the 
Members that during this Calling-Attention 
have taken the Chair just now. And I have got 
before me the time taken by the Members 
earlier. Mr. Sezhiyan has taken eleven 
minutes. Other Members have taken more 
than eighteen minutes each. There is a 
demand from the Members who are speaking 
now that they should also be given the same 
time as has been given to the earlier 
Members. If I deny them their request, they 
will complain that I have become partial. 
Therefore, I would seek your" guidance in 
this matter of 

time. At 6 we have got a Half-an-flbur 
Discussion. Then we have to pass two 
Appropriation Bills. I want.r^ guidance from 
the House. I do not mind giving more time 
because otherwise they will feel, and rightly so, 
that their right has been curtailed while other 
Members earlier were given more  time. .. . 

THE LEADER OF THE HOUSE 
(SHRI PRANAB KUMAR" MUKHER 
JEE) : I would like to suggest, you 
can give some more time to those 
Members as would like to speak; I 
would not like t0 suggest that you 
should be unfair to some Members. 
Only one point I would like to submit 
for the consideration of the House, 
through you. The iJaif-an-Hour Dis 
cussion can take place at 6 O'clock. 
After the Half-an Hour Discussion is 
over, we can carry on with the rest 
of the business which we will have to 
take up and finish today _______ 

SHRI M. KALYANASUNDARAM 
(Tamil Nadu): Up to what time do we have to 
sit? 

SHRI PRANAB KUMAR MUKHERJEE: 
Today we shall have to sit. You cannot have 
it both ways. I am sorry to point out, Mr. 
Kalyanasundaram. The Government business 
has got to be finished. This is the practice. 
What I am suggesting is, if you want to have 
more time for this discussion, you may have. 
For instance, in Planning we extended the 
discussion to two days. I did not grudge it. 
But at the same time we will have to transact 
the Government business also. Therefore, my 
submission is that you can give some more 
time to those Members who are participating 
in the Calling-Attention. I don't mind it. The 
Half an-Hour Discussion can be taken up at 
6. After the Half-an-Hour Discussion is over, 
Government business will have to be taken 
up and completed,   because.... 

THE VICE-CHAIRMAN (SHRI 
DINESH1 GOSWAMI): Let me point out the 
other difficulty. Whether we take up the two 
Appropriation Bills 
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or not, I am not going into that now. 
I have got before me eight speakers V^ho 

want to participate in this ^Tailing Attention... 

SHRI B. D. KHOBRAGADE: Is my name 
there or not? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); Yes, it is there. 

Then I have got before me a list of five 
Members who want to make Special 
Mentions. Even assuming that 1 do not give 
much time to the Special Mentions, for the 
eight Members I have got before me on this 
Calling-Attention, I have to give time, and 
there are 100 minutes before me right up to 6 
o'clock out of which the five special 
Mentions will take fifteen minutes. Then I 
will have only 85 minutes which have to be 
shared by eight speakers. If I have to 
conclude the Calling-Attention before 6, I 
cannot give more than ten minutes to. each 
speaker on the Calling-Attention. 

SHRI PRANAB KUMAR MUKHERJEE: 
I would like to submit that it was decided 
when the Calling-Attention was taken up that 
only the leaders of the respective parties 
would speak. Therefore, if other Members 
want t0 speak, they just cannot speak on this 
Calling-Attention. 

THE VICE-CHAIRMAN: (SHRI 
DINESH GOSWAMI): Let us see how far 
we can get it, instead of spending time like 
this.... 

SHRI GULAM MOHI-UD-DIN SHAWL: 
Mr. Vice-Chairman, one thing I will have to 
bring to the notice of the Leader of the House 
and the Chair. As far as other Members are 
concerned, they spoke here and there was no 
curtailment of time or limit on their speeches. 
But when our turn comes, when we want to 
speak and when we want a certain amount of 
time, you point out that you are short of time. 
Had you observed this principle or rule and 
stuck to the schedule since 2 p.m. onwards 
when    the 

House started after lunch, probably we would 
have been left with anough time now.   That 
is my point. 

THE VICE-CHAIRMAN (SHRI DINESH 
SINGH): So let us continue now and see. 

SHRI B. D. KHOBRAGADE: Just one 
point, Mr. Vice-Chairman. The Leader of the 
House has said that oniy leaders of all 
political parties were to speak. I am very 
happy that my friend, Mr. M. R. Krishna., 
has become a leader of the party. 

SHRI M. R. KRISHNA: These fifteen 
minutes which have now been wasted could 
have been well utilised by me. I was saying 
that some officials were feeling  
Shammelessly enough—they are tne State 
Government officials—that these Harijan 
depend only upon the concessions and 
therefore if the concession are withdrawn or if 
they are threatened that they will be -
withdrawn, then they will reconvert into 
Hinduism. 

Some enthusiasts from the Islam thought 
that thev could extend some helping hand to 
them by providing site for prayer--whether 
they paid Rs. 50,000 or Rs. 60,000 or Rs. 
70,000 for this land nobody is going to ask 
where the money has come from and 
probably they might have contributed 
because some of them are having intimate 
contact with some muslim countries which 
were willing to give money—and get them 
into their fold. 

When this kind or enthusiasm is shown in a 
small place like Meenak-shipuram, naturally 
it will arouse the feelings of every Hindu even 
though he might be ill-treating the Harijans. 
When I met some of the backward class 
people namely, the Thevars wh" are supposed 
to be the worst enemies of Harijans because 
of land and wage disputes, I came to know 
that some of them were even planning to 
chop off the heads of some of the Harijan 
converts thinking that if they took   such 
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an action against the converted Harijans, n0 
Harijans hereafter would be converted into 
Islam. 

The Islam community speaks about the 
atrocities against Harijans. Sir, 
Ramanathapuram is known throughout the 
world for Harijan atrocities. One day a big 
agitation took place there during the days of 
Kamraj Nadar when a Harijan leader was 
killed in the day light when he was attending 
a meeting. Then a big riot took place there 
and, therefore, Rama-nathapuram is known 
throughout the country and perhaps in the 
whole world as a place where atrocities ag-
ainst the Harijans are committed regularly. 
And the people wh0 are responsible for this 
are the Thevars who also belong to a 
backward class community. But they are the 
worst enemies of Harijans there. 

So, the history 0f this is very well known. 
This is happening in the North, it is 
happening in Karnataka and it may be 
happening in many other parts. But the6e 
incidents are dormant and they have not come 
to lime-light. In some cases the motive for 
getting converted into Islam may be personal. 
It may be an individual case here or there. 
After all our Constitution guarantees that any 
one can have any faith and anybody can 
convert anybody. It is anybody's individual 
wish. But when it is taking place on a large 
scale and when certain organisations are 
trying to help them, naturally we have to be 
very careful. 

In the first place, when Dr. Ambed-kar got 
really dejected and frustrated with the 'Hindu 
community, the Harijans got converted into 
Buddhism. Many people did not take it amiss 
nor they wanted to stop it. It was a poli-. tical 
decision and they thought that by doing that 
they were going to be better off. But when we 
see the converted Buddhists asking the 
Government to extend the same facilities to 
them, they have already    weakened 

their case. Now there is also another tendency 
which is growing in the down South. Certain 
communities not only Muslims but among 
Hindus' themselves — I want the Harijans to 
convert into Islam because if they are 
converted the number of Harijans would go 
down and thereby they would lose their 
political rights. Sir, ever since the agitation in 
Gujarat started against the reservation policy, 
things have become very difficult and very 
bad for the Harijans in every office. In Tamil 
Nadu itself, in most of the offices, Sir, the 
non-Harijans got together, brought out 
leaflets against the reservation policy even th-
ough they are government servants and these 
things have been brought to the notice of the 
Home Minister. 

SHRI V. GOPALSAMY: Not all non-
Harijans. That is not correct. Only a small 
section of them did it 

SHRI M. R. KRISHNA: Whatever it may 
be, this has happened in some offices and 
therefore, it looks very big. It may be a very 
small section or a small percentage. But, 
when it happens in a particular department, it 
looks very big there, I was there hi that office 
and I saw the posters and I saw leaflets also 
and these things have been brought to the 
notice of the Home Ministry. 

SHRI V. GOPALSAMY: We are totally 
opposed to it. 

SHRI M. R. KRISHNA: I do not say that 
you are not opposed to it. But it is there and 
this tendency is growing there. Therefore, 
any civilized Harijan thinks that he is going 
to be well treated in case he changes his faith. 
Now, the converted Harijans, some of them, 
came to me and told me: "I say, Islam treats 
us a<; equals and as brothers whereas 
Hinduism only despises us and discriminates 
against us and calls us as untouchables." So, 
this is the feeling which has been created 
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after thirty yearg of independence. Sir, what has 
gone wrong? Are there no economic programmes 
formulated M by the Government of India or the 
State Governments? Are there no educational 
benefits to these people? Sir, all these are there. 
But still a man, even though he is educated, he is 
a graduate and is an officer in a particular 
department, feels that he is humiliated and is 
treated by others worse than an animal. That is 
why these things take place. In Ramana-
thapuram district a small incident has happened 
in my presence, A small boy, who has been 
converted into Islam, thinks that immediately the 
rest of the community, which has been this boy 
as an untouchable boy should respect him and 
address him as 'Bhai', because the Muslims are 
adressed as 'Bhais' whereas the Hari-jan boys are 
addressed in a derogatory manner. But this 
young boy thinks that because he is now con-
verted and he has changed his name, 
immediately the entire community, the Hindu 
community, should treat him in the same way as 
it would treat the Muslims. Because this did not 
happen and this was not done, this fellow 
immediately wanted to fight with them thinking 
or hoping that the entire Muslims there would 
come to his support. But there is nothing like 
that. Once anything takes place, or any fight 
takes place between the Hindus and the Harijans 
the Hindus engage the Muslims to suppress the 
Harijans. (Interruptions) 

SHRI V. GOPALSAMY: That is not 
correct.       (Interruptions) 

SHRI M. KALYANASUNDARAM: It  is  
not  correct.     (Interruptions) 

SHRI U. R. KRISHNA (Tamil Nadu): 
That is not true. (Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: That is not at all correct. 
(Interruptions) 

SHRI M. R. KRISHNA: This happens 
there. .(Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: Sir, that is not at all correct. We 
belong to Tamil Nadu and he belongs to 
Andhra Pradesh. We know more than he 
knows about Tamil Nadu. (Interruptions). He 
may speak about Andhra Pradesh. 

SHRI V. GOPALSAMY: That is not 
correct, Sir. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Gopalsamy, he has made a 
point and if you think that it is wrong, you 
kindly give the rebuff when you speak. 
Otherwise, you see, the difficulty of time is 
there. 

SHRI M. M. KRISHNA: Sir, Mrs. 
Sathiavani Muthu can claim that she knows 
more about Tamil Nadu. But I am not also 
ignorant about Tamil Nadu. I go to those 
place and I have gone there and I have gone 
to those places where the Muslims have been 
engaged. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU; It is totally wrong. Sir, I alone am 
not speaking . But there are other members 
who are from Tamil Nadu and who belong to 
various other parties and they also object to 
his statement. We all object to that, whatever 
party we may belong to, whether it is the 
DMK or the AIADMK or any other party 
(Interruptions) 

SHRI M. R. KRISHNA; Sir, I do not 
know what she is triyng to say. But, Sir, in 
some places, Muslims are engaged by fhe 
caste Hindus to suppress   the   Harijans   
(Interruptions). 

SHRI U. R. KRISHNAN; Cite one 
instance. 

SHRI M. R. 'KRISHNA: I know it, Sir.   
(Interruptions) 

SHRI V. GOPALSAMY: Sir, we fully 
disagree with what he says. (Interruptions) 

SHRI M. R. KRISHNA: Tharefore, Sir, 
one °f tbe reasons for this.. 

SHRI V. GOPALSAMY: We fully 
disagree. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Just one minute. 
(Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MATHU; He shouKT show some evidence. 
(Interruptions). Sir, he should quote some 
evidence in"-support of this. 

SHRI M. R. KRISHNA; I have enough of 
evidence. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: You must tell in which village it 
has taken place. (Interruptions) Sir, he should 
not say things llloe this. He must tell in 
which village this has taken place, 
(Interruptions). You must teH in which 
village or in which town this has taken place. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Just a minute, Mr. Krishna 
(Interruptions). Just a minute. Now. Mr. 
Krishna has made a point whtcn the 
honuurablte lady like this. He must tell in 
which village a point which the honourable 
lady Member thinks is not correct. She has 
alreay made her point. Now, '10th the things 
have gone on record. Now, let Mr. Krishna 
continue. I don't think any verbal exchanges 
will improve the situation. 

I don't think any verbal exchanges will 
improve the situation. 

SHRI M. R. KRISHNA: The reason was 
that the Muslims were also vociferous and 
who could fight; they can come to their aid if 
they are converted. They want to strengthen 
their own position. They think that if they are 
with the Muslims, no other community will 
be able to attack them This is one of the 
reasons why they wanted to change their 
faith. Therefore, Sir, in Tamil Nadu, as I said 
earlier, the atrocities are even today growing, 
even amongst the educated. He does not feel 
that he is a respected man in the village or in 
the office. This is happpening not only in 
Tamil Nadu. In Tamil Nadu it has come to 
the surface, and the people who have been 
converted are openly talking about it. 
Therefore, the whole House is agitated about 
this.   But  this may be true in other 

States also. Therefore, Sir, if you think of any 
remedy to stop this thing, it is impossible. It is 
impossible for anybody, whether it is 
Shankracharya £ or anybody else, to stop this 
kind of feeling and this kind of attitude. Tt is 
impossible, because everyone knows, what they 
preach outsicfe they canuot practice in the 
house. They may have dining arrangements; 
they may have festivals and make the Harijans 
come and eat with others. But, Sir, it is just a 
farce. It is a waste of money, and it does not give 
any importance to anybody. If the State 
Government is honest, this kind of inter-dining 
can take place in the villages where the village 
leaders with their families car. come and dine 
there. It is not done. It is done in choultries.. 
(Interruptions) . 

DR. (SHRIMATI) SATHIAVANI 
MUTHU (Tamil Nadu): He is completely 
misleading the House. This inter-dining took 
place in all the temples not in the damned 
villages as he says.   (Interruptions) 

SHRI M. R. KRISHNA: Dr. Ambed-kar 
said: When we ask for cheese, don't give a 
chalk. This is why in Tamil Nadu, in Kerala, 
the temple entry agitation was started by very 
great people like Kalappan. Rajaji and others. 
Why should we forget the history of Tamil 
Nadu? Is it not <= till today practised in some 
places? Are the Harijans allowed to go in a 
procession, in a marriage? Are they allowed 
to have their shoes, chappals, and walk in the 
streets of the Hindus? It is not. Even today in 
Tamil Nadu who can   deny      it?    .. 
(Interruptions) 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: All this a misleading (Interrupters) 
These atrocities and these kinds of disparities 
are in all the States, not only in Tamil Nadu 
(Interruptions). He must admit that it takes 
place in the States. I think there are many 
caste Hindus who go these places in Kerala 
without the upper class. 

SHRI M. R. KRISHNA: Sir, the 'ady 
Member who represents this community says 
that because^'tome caste Hindus are not 
allowed      in the temples, 
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therefore the Harijans can also be denied that 
right.    But, Sir, one thing is 

^voluntary, the other is a forced thing. Can t 
we find out this difference? You are forced, 
whereas the other fellow is practising it 
because he wants it. Sir, I say that the remedy 
is very difficult. Equality is the thing whicii 
has been talked about by Pt. Jawahar-lal 
Nehru, and D'r. Ambedkar wanted it in the 
Constitution because he thought that until 
equality of opportunity is given to these 
weaker sections it would be impossible to 
change the mind of caste Hindus to respect 
the Harijans. Where is the equality? I do not 
think any mighty State Government can claim 
to have achieved land reforms, howsoever 
great reformist the Chief Minister may be and 
howsoever powerful the parties may be. 
There is no State Government which can 
claim they have been able to implement the 
land reforms. Who are the agricultural 
labourers? They are the Harijans. Is there 
even one State Government which could 
implement even the minimum wages laws? 
Even if the wages are not given to the 
agricultural labourers and they 
I are provided with better housing facilities, 
that itself will be able to solve many evils. 
But even that is not done. Somebody was 
asking about separate settlements. It is not 
question of separate settlement for the 
Harijans. All the Harijans stay on the 
outskirts. They don't stay in the same village. 
Mr. Gopalsamy might have tried to do 
something during his time. But even today, 
whether it is Andhra Pradesh or Karnataka or 
Tamil Nadu, the Harijan cheries are outside. 
The Harijans, with all the benefits of the Five 
Year Plans, have not been able to improve 
their lot. No caste Hindu wpuld like to stay in 
the Harijan village because there are no roads 
and he does not get the amenities. He does 
not 'lave even drinking water. Therefore, no 
caste Hindu will go to a Harijan village even 
it has been recently constructed. Similarly, no 
Harijan is given enoujli money to enable him 
to construst a house in a caste Hindu locality. 
Well, some of the officers who  are entitled 

to get house building loans might have 
constructed houses in t&e caste Hindu 
localities. But the small man and the ordinary 
Harijan cannot get a loan. Therefore, he 
cannot get enough money to construct a 
House. That is the position even today in 
almost all the States and no State 
Government is able to solve that problem. To 
be able t0 give them equality, you will have 
to forego a lot of things. First of all, even that 
18 per cent reservation has not been filled up. 
In no Department it has been filled up and 
Class I and Class II quota remains unfilled. 
Therefore, the talk about equality is useless. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMY): Please cooperate with me. 

SHRI M. R. KRISHNA: Therefore, these 
conversions may lie taken lightly by some 
people. But what I imagine and what I fear is 
that this tendency is dangerous. Today it may 
be a small area in a district. But the man or 
the Harijan who is getting converted is not 
doing so out of love for the religion. He is 
"getting converted out of hatred or out of 
revenge against a particular community. 
Therefore, with this revengeful mind, when 
he is converted, he uses all his time to find an 
opportunity to see that the other community 
which has suppressed him is dealt with. This 
kind of conflict is going to take place in 
almost every place. It may not happen today 
because the Central Government is under a 
very able leader. But when the State 
Governments become weaker, these things 
will try to come up. In case there is any 
danger to the security of this country, the 
small pockets where a man gets converted 
without any motive and without any ideology 
may be used and induced to play a role which 
may not be very healthy. I am not prepared to 
say that the people who have got converted 
have got converted because of money. That is 
far from my mind. But the money is also 
being utilised in a common way. I won't say 
that the money is not there. Money is enough 
and money is coming through so many 
sources which one cannot easily find out.    
The harmony and     the peace of 
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every State and every area is in danger and in 
case India is called upon to face some kind of 
external danger, then at that time, this small 
man who does not know why he has got con-
verted and who gets cnonverted be- -cause he 
does not like somebody, can become very 
dangerous. This man can also become very 
dangerous. Therefore, the economic 
programme for the weaker sections should bt 
the primary concern of the Government of 
India. When the Government of India finds that 
the State Governments ai'e lethargic in some 
States the Government of India will have to 
take steps and see that the economic program-
mes are implemented properly. The 20-point 
programme and even the component plan about 
which the Minister is very familiar have to 
undergo a drastic change so that very speedy 
implementation is ensured and the real 
economic benefit is given to the weaker 
sections, and this kind of things can be 
avoided. 

SHRI HARKISHAN SINGH SURJEET: 
Mrf Vice-Chairman, as you know, so far as I 
am concerned. I have no difficulty in this 
respect because I do not believe in any 
religious philosophy. But at the same time I 
stand for the freedom of religious worship and 
that is why I am not .opposed to any 
conversions if they take place from one 
religion to another religion. But here. Sir, the 
Home Minister has tried to evade the issue 
posed here completely. We did not ask the 
Home Minister to state here what the legal and 
the con stitutional position is. Everybody 
knows that. Sir, certain things have happened 
and we wanted to know what is behind that. Is 
there anything behind that? What is stated by 
the Home Minister here is, firstly that this is 
not new in India; this has been liap-pening 
earlier too. Secondly, he has stated the 
constitutional position that India being a 
secular State, the Constitution guarantees 
liberty of faith and worship to all citizens and 
the right freely to profess, practise and propa-
gate religion, provided that this nght does not 
contravene the provisions of 

Part III of the Constitution, and does not 
impinge upon public order, morality and health. 
After that, thirdly, he states that it is expected 
that the indi- ^" vidual's right of conscience will 
be exercised in an atmosphere free of coercion 
or inducements. But he does not dilate upon it. 
He does not say about this although it is being 
referred to that some such thing was there. And 
lastly he said, "We are confident that the State 
Governments will take appropriate action if any 
violation of law or threat to peace occur." 

Sir, what is the answer which was expected 
of the Call Attention motion? We wanted 
something more to know. And many 
Members from both the sides have stated that 
really the thing behind is the frustration 
among the Harijan today. After so many years 
of independence, what is happening? After so 
many promises, they have seen the welfare 
State, they have seen the socialistic pattern of 
society, they have seen the socialism being 
built in India not for them but for the 
landlords and the Tatas and the Bir-las. And if 
we go into the factual position, as my friend 
on that side has also stated, so far as land is 
concerned, the land was being promised day 
and night but ultimately when it comes to 
reality no land ha;5 been provided for the 
Harijans. Not to say of the land, promises 
were made all these years that house-sites will 
be provided. Where are the house-sites? I 
remember, Sir, that it was promised in Punjab 
that they would be provided the house-sites. 
Gianiji is not here. He was the Chief Minister 
at that time. He had stated in a letter to me 
that every Harijan would be provided with a 
house-site by August 15, 1973. He gave it in 
writing, and he made the statement that 
everybody will be provided. But when we' 
found the result, Harijans were asked to go 
somewhere where the burning ghats  re there 
or somewhere outside the villages. ' Even 
today I would like to know in how many 
States they have been provided house-sites 
what to say of the provision of the other 
"{Sings? If you come to the question of 
unemployment agricultural labourers, what is 
the posi- 
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tion? My friend stated here and I had also 
stated that one and a halt years back a 
committee had recommenced to the Centre to 
have a central legislation, to protect the 
interests of agricultural labour on wages and 
other matters. But nothing has been done in 
that respect. If you go into the other matters 
also they are the worst sufferers. In 
unemployment they are the worst sufferes. 
Those who live below the poverty line they are 
worst effected. This figure which has been 
given by the Planning Commission, it will 
show that 75 to 80 per cent of the Harijans are 
unemployed. If this  is the condition, leave 
aside the 

    it social oppression. It is the economic 
exploitation which is the wrost exploitation 
and it has been exposed by many committees 
private investigation on the bonded labour 
has also exposed the hollowness of the claim 
made. Who are the bonded labourers today 
after 34 years of independence? These are the 
Harijans who are found in many States and 
the Home Ministry would deny the existence 
of bonded labourers and say that they have 
been settled. But they att not settled. They are 
there every where if eyes want to see them. If 
this is the situation in the economic sphere 
then what is it in the social sphere?    In  the   
social   sphere   condi- 

     tions are very bad. IT a man is not treated as a 
human Being after 34 years of independence, 
you are not able to create that confidence in 
him, that confidence is not there, then how 
will he react?. He will try to find out various 
ways if the man has some dignity and he is in 
search of protecting that and he will be doing 
all *he.se things. Socially they are too much 
of an oppressed section. I do not claim to be 
an authority on religion. But one thing we 
know. This caste system which has entered 
India, this Manu Smriti, this should be 
discarded. The religious philosophers when 
they talk about religion they talk of equality 
and say that every religion guarantees 
equality, but in reality there is no equality, if 
you enter somebody's house you have to sit 
somewBere at the door and this humiliates 
you.   You do not 

feel yourself to be a free citizen. You feel you 
are a second blass citizen. This is how the 
persons are being treated. We respect somebody 
who has got some property. I do not mind even if 
one acre of land is given to landless let it not be 
ten acres. But even if one acre is given it gives 
him a sense of property. It is only the sense of 
property in the upper class people that they 
consider themselves 1 superior. Whenever the 
agricultural labourers in a place get together and 
make a dtmand for rtasonable wages, the owners 
join together and say, w* boycott them, we do 
not allow them to come to the fields. This type of 
things are happening and this type of oppression 
is continuing. This is the type of social and 
economic oppression that is going on. In this 
type of caste system a man is not treated as a 
man after 34 years of independence and that 
confidence the Government has 'not been able to 
create. That is why if that feeling comes and 
frustration comes, naturally he will try to find 
many ways, be it Buddhism or be it Islam or any 
other religion. He is in search of dignity and for 
that he is struggling and he is trying to find his 
way. If this is not realised in time, nothing will 
help you later. 

I will tell you what is happening about this 
reservation question. What is the reservation? 
What is this anti-reservation movement? The 
reservation affects just one or two per rent and 
not more. Total reservation does not affect 
more than 1 to 2 per cent of their population 
and 98 per cent are without anything. Even 
then you find that nobody is to take their care. 
If you go through this list, you will see that 
even after 34 years you have not been able to 
provide any Class I or IT jobs to these people. 
You are not in a position to get some people 
who can fill these vacancies. See how they are 
treated? I may tell you that so far as the upper 
caste people, to whichever religion they may 
belong to, are concerned, so far as the 
atrocities on Harijans are concerned, all of 
them join together against Harijans for social 
oppression and they will cover each other      
belonging to  different parties 
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J3hri Harikishan Singh Surjee1! so that that 
thing is not exposed. This is the position. I 
will give you a recent example and I will tell 
you what is going to happen in many States. 
The students are not helped. In Patiala 
Medical College recently results were 
announced. In the staff not a single man is a 
Harijan or Scheduled Caste. Whether they are 
senior professors or junior lecturers, you will 
find the rame feeling. You go to any college. 
In the minds of those teachers, the senior 
lecturers and others in the medical profession, 
the feeling of casteism is predominant. Now, 
Sir, the results were out only recently of the 
second professional examination. Out of 157 
students, the result of 150 students way 
declared, out of which 9ft passed. So, the pass 
percentage was 65.8. In the case of Scheduled 
Caste students, out of 36 only 3 had passed, 
and their pass percentage came to "8.3. You 
can go and investigate. I would like anyone of 
you to go there and see. They are brilliant 
boys but they are being deprived of their right 
to get into the medical profession because on 
the top there are upper-caste people sitting. 
And there has been some agitation also 
among them when they wanted to defend the 
honour of the nurses, and they gathered 
together. Eighteen students Were suspended 
out of which twelve belonged to Scheduled 
caste. This way they are being deprived of 
their chance. And out of those students who 
had passed, I will tell you who are the 
students who were at the top. They are the 
sons of senior professors! This is what is 
happening. I am telling you of this one 
particular institution. I have seen in Bihar 
how feelings were aroused in the recent past. 
But nobody is bothered about it, they do not 
want them to go up in life, and there is no 
democratic movement or a natiorml feeling to 
be aroused to defend them. When these things 
are happening some one may feel the 
frustration and he may try to find soma other 
way. But we should not be so worried about 
it. We should only be worried about one 
factor about which the Hortui Minister has 
also not said anything,     There  should  be  
freedom 

    of religion to everybody and complete separation 
of State from the religion. The State should not 
meddle with religion. You guarantee full 
freedom. iaT" the matter of religion; there 
should be no meddling with it; you should not 
confuse State with religion, as you find being 
done in various States. There should be no 
patronage from the State in this regard. 
Otherwise, there are going to be very dangerous 
consequences. As a result the same theory will 
come up because this country is composed of 
Hindu majority. Whether somebody from this 
side or that side raises it, the same theory will 
come up. What we are worried about is that the 
foreign powers should I not conspire in our 
country, whether they are in the form of 
missionaries or otherwise. Of course, some 
missionaries are good. But I am talking of those 
coming from foreign countries. Of course, 
certain missionaries we find doing good social 
work, I am not blaming all the missionaries. We 
are worried only where foreign powers come 
here in the form of missionaries tnd they begin 
interfering. That is what would harm the unity 
of the country. We should be worried for that 
only, not for these conversions, if somebody 
wants to embrace some other religion, it is for 
him to do so\ religion is only a means of 
communication between the man and God. Let 
him have his | own way; we need not be 
worried. I would not take the time of the House 
on this issue. The main point for a sober 
consideration is that unless social oppression of 
the Harijans the worst economic exploitation of 
the Harijans is done away with, this issue will 
come up again and again and it is for the caste 
Hindus to think about it as to what they have 
been doing so far for centuries. Therefore, this 
issue needs to be debated upon in this light. Let 
the Home Ministry come up with cases which 
they have investigated into and highlight the 
cases of this problem and the remedy which 
they are going to take; otherwise this problem 
wlli remain for ever. 

SHRI  M.     KALYANASUNDARAM: Mr.   
Vice-Chairman,   Sir,   the  issue  of 
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conversions has received so much attention in the 
country that we are also ^.compelled to discuss 
this itsue. Even ^n the few incidents which have 
taken place, what are the reasons for the Harijans 
to get converted to Islam? The Home Minister 
does not appear to have studied it, or, I do not 
know whether he wants to suppress it. After 30 
years of Independence and after so many 
concessions have been promised, what is the 
result today in the case of the Harijans, especially 
in the rural areas? Are they free from oppression, 
social oppression? Are they able to work and 
earn? Even now, there are areas where for the 
same work, if it is done by other caste people, 
higher rate of wages and if it is done by the Hari-
jans, lower rate of wages. Even now, this is 
happening. Sir, these atrocities are taking place 
not only in Tamil Nadu. This is happening 
everywhere. This happens irrespective of who is 
the Prime Minister, who is the Chief Minister and 
which party is ruling. I do not want to go into the 
details. The Harijans today seem to have reached 
an extreme point of frustration. They do not even 
care for the concessions which ar-' promised by 
the Government. They know that if they get 
themselves converted to Islam, they will lose all 
the concessions. I have ^ talked to some of these 
young people. They say 'We do not care for these 
concessions; we care for some dignity and self-
respect'. This seems to be third feeling. The 
second point is safety against oppression. 

Now, Sir, this is being exploited for whipping 
up communalism throughout the country. This is 
the danger. If people are interested in saving 
Hinduism, this is not the method. I find people 
taking too much interest in these conversions. 
After all, what is there? What is there whether he 
is a Hindu or a Christian or a Muslim? He should 
have the feeling that he is an Indian. R This is 
more important. Sir, conversion to other religions 
alone will not solve the economic problem. To 
some extent, it may solve the social problem.    I 
have some instances from my 

1015 RS—11 

own place, where Harijan Christians are 
treated differently from the other Christians. 
Even in Christianity, there is no equality. 
There are separate burial grounds and separate 
place ot worship for the Harijan Christians 
and other Christians. All these things continue 
even after those people have converted 
themselves to Christianity some three or four 
generations back. This happens in a place like 
Tiruchlra-palli. Political parties also take 
sides-Those who are Caste Hindus go with 
their own section and so on. Not only the 
religious people, but even the political parties 
should share the responsibility for this sad 
state of affairs today, 

In regard to the services, the burning 
question is about promotion. The Constitution 
provides for it. The Supreme Court ruling is 
there. But still, the Harijans do not get their 
quota in the services, in regard to promotion 
to higher posts. Now, there are two classes in 
the services. One is the Scheduled Castes and 
Scheduled Tribes and there is another class, 
namely, (O. C.) other classes. These people 
are organised against the Scheduled Castes 
and Scheduled Tribes. To run the 
administration in the Government is 
becoming difficult because of this whipping 
up of the caste feelings. So many reforms 
have taken place. So many reformers have 
preached. But still, casteism is getting deeper 
and deeper and worse and worse. We must    
examine why    it    is so.    The 

5 P.M. 

basic thing is, the economic situation is 
becoming worse. Just as the Untouchability 
Act is on paper, MRTP and FERA also are of 
no good. In spite of these Acts rich is 
becoming richer and poor is becoming poorer. 
You cannot separate social reforms from 
economic reforms. Both must go together. 
Social equality can be achieved only if there 
is econdmic equality. In other religions, at 
least m name all are equal, but Hinduism is 
the only religion which sanctions 
untouchability. This is the    speciality 
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[Shri  M. Kalyanasundaram] 
of Hinduism. Apart from chaturvar-nama 
there is panchama also. So let those who want 
to defend Hindustan answer this question. Is it 
not a fact that Hinduism fends on untouchabi-
lity? Now Shankaracharya sends his emissary 
to these places, to Meenak-shipuram. Can any 
Harijan approach or go near Shankaracharya 
for worshipping? Can a Harijan touch his feet 
for worshipping? Even a non-Brahmin cannot 
go before him. If he wants to garland him, he 
should send the garland through a Brahmin. 
Such is the concern for Hinduism. These are 
the religious heads who want to defend 
Hinduism. Now they are worried and they say 
all these things.    Now,  What  should^    
concern 
our nation is the way it is done. Let us not be 
afraid of Islam. There were the days in the 
past. What about Islam? Are they not killing 
each other in Bangladesh? Are they not killing 
each other in Iran and Pakistan?. It is being 
treated as if Islam is unified religion, there is 
no difference, there is no kill'ng. As far as I 
am concerned, all religions have become 
irrelevant for the way of life in this world. But 
because for more than 3 millenneum people 
hav» been taught in a particular way about 
fate, about God, about birth after death, about 
punyama and papama, it is very difficult to 
get away from these super-stit'ous ideas. Then, 
I think we should be vigilant against foreign 
infiltration, whether it is from America or 
throuah other countries, either through Chris-
tian missions or foreign miss'ons or any other 
religious institutions. The Government must 
be careful. We do not want other countries to 
fish in troubled waters in our country. It is our 
internal affair and we have the capacity to deal 
with the internal situation. Nobody need 
interfere, nobody should be allowed to come 
in, but at the same time we should not 
overplay as if some Muslim institutions are in-
ducing; it is an insult to Harijans. When they 
forego all these concessions granted  by our  
Constitution,   do  you 

think these institutions can offer them better 
incentives? It is not a correcj^, approach to the 
problem. Some of these communal forces who 
want to use this for whipping up Hindu 
coramunal-ism hold conferences. What type of 
back-drop is shown? A map of India before 
Partiton—i.e. including Pakistan, Bangladesh 
and our country—is shown, that that should be 
the end. What does it mean? To justify that, they 
are spreading the propaganda that some forces 
are trying to Islamise India. If Hinduism cannot 
sustain itself on its own, let it go. You cannot 
defend it this way. By bloodshed, you j cannot 
build a religion, or defend a religion. 

Now the danger is that these communal 
forces are using these conversions. 
Conversions there have been i« Tamil Nadu 
earlier also. Even last year, some prominent 
man, a Harija* belonging to the Congress, got 
converted into a Muslim. Then nobody shout-
ed about it. Now there is so muck shout'ng, 
over-playing and over-doing, only to whip up 
Hindu communalism. That is the danger. 

Coming to the point, what the Government 
should do, I would like to ask these 
Shankaracharyas, the heads of these religious 
maths, are they prepared to give lands to these 
tillers? All those tenants are Harijans. In 
Tamil Nadu alone, there are 8 lakh acres of 
land cultivated by Harijan tenants, belonging 
to these maths and temples. If the Government 
touches those lands these people shout. Are 
they prepared to give those land's and is the 
Government prepared to compensate for the... 

SHRIMATI MARAGATHAM CHAN-
DRASEKHAR (Nominated): They may be 
working on the land, but they do not possess 
the lands of the maths; the intermediaries 
possess them. 

SHRI M. KALYANASUNDARAM: In 
Thanjavur, they are tenants. la some places 
what you say is correct. 

THE VICS-CHAIRMAN (SHRI DINESH 
GOSWAMI): Will you now cow-elude, 
ple*M? 
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SHRI M. KALYANASUNDARAM: : We 
have still got a large number of tenants who are 
Harijans. Land reforms are not properly 
implemented. They should get their lands; they 
should get their house-sites; economically they 
must be helped to come up. Those who are 
educated people, they have got their grievances. 
Those who are not educated, they have got 
different problems. These two have got different 
problems, and the Government owes a duty to 
attend to these problems. The Constitut'on 
provides for it. These things must be attended to 
more vigorously. The Commissioners are there 
and complaints are made. They go and 
investigate and send a report and they are 
satisfied. It is a challenge to all the democratic 
and secular forces in our country. Let all the 
parties take the responsibility. It is no use 
blaming one aga'nst the other. Let all the parties 
forget the electoral advantages alone that will 
come. Let us go to the people with the real 
desire to give confidence to these Harijans. What 
is needed is that they should be given confidence 
that they will be safe irrespective of whatever 
religion they pursue. 

SHRI V. GOPALSAMY: Mr. Vice-
'Chairman, Sir, today is the birthday of that 
great statesman, dear 'Anna', who founded the 
DMK Party, who gave "the clarion call to 
carry on the crusade against the caste system. 
With all fairness and sincerity, I would like to 
contribute to this discussion. 

Sir, mass conversion has become the most 
controversial issue of 1981. But th's is not a 
new phenomenon. Conversions have been 
taking place for all these years. The birth place 
of Shan-karacharya now has become the Chris-
tion fort in Kerala. The mass conversions which 
took place in Meenakshipuram in Tamil Nadu 
on 19th Febru-- ary, 1981. were highlighted by 
the nress as it some bomb-shell has been thrown 
on Hindu religion. Imroed'ate-ly all the 
mathadhipatis, Sankarachar-yas, sadhus and 
sanyasis raised their banner, readied their 
armoury and gave the sl*jfa» "Save Hinduism" 
"Invasaon 

of foreign money" and ''influx of petrodollars'' 
were wonderfully discovered by certain 
personalities irrespective of political 
affiliations—I repeat, by certain personalities 
irrespective of political affiliations—and also 
by some organisations. Is it true that petro-
dollars have been the root cause for mass con-
vers'on in-Meenakshipuram? Some of the 
Members in this august House have said that 
they visited Meenakshipuram. I humbly 
submit that I am a person who comes from 
that area. My village is hardly 13 miles from 
Meenakshipuram. I am a native of Tirunelveli 
district. Here is a cassette in Which I have 
recorded the versions of all converts and non-
converts and also the Hindus who belong to 
Meenakshipuram. If anybody is interested to 
hear about what has happened in 
Meenakshipuram. I can translate it for them. I 
have tape-recorded them in the cassette. 

What is the view of the people wh* 
are living in Meenakshipuram? The 
people of Meenaksh'puram village are 
well-settled. To a certain extent they 
are economically well off. (Interrup 
tions)................ 

AN HON. MEMBER: You better play it. 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): There is a certain procedure. 
You can't just place it o» the Table of the 
House. 

SHRI V. GOPALSAMY: If anybody is 
interested, I can translate it. The Home 
Minister himself visited. . (Interruptions) 
. 

THE MINISTER OF STATE IN TH1 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): I have gone 
there, I met them. I talked to them. 

SHRI V. GOPALSAMY: That is why I am 
saying it I am coming to that Point. 

The people in Meenakshipuram village are 
economically well-settl«d. Many of them 
have their own landt a«d 
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[Shri V. Gopalsamy] others are the tenants 
of the landlords. Honourable Members of this 
august Hiyjse will be surprised to know that 
the Harijans in Meenakshipuram village 
themselves have established three Hindu 
temples with their own money and not with 
outside money. One Kali temple there is 
having property worth two lakhs of rupees. 
Even then they walked towards Islam. 
Actually, temples are built by Harijans in 
Meenakshipuram village but, even then, they 
walked towards Islam. When I put the 
question, "Are you eager to get Gulf jobs?" 
immediately they said, "Who told you? We 
are not for Gulf jobs. We.have our own lands 
to till." "Then why have you changed your 
religion?" They said, "We are not at all 
prepared to bear the social indignities which, 
have been practised on us all these centuries.   
We are not "for that." 

Sir, particularly, the rising generation of 
Harijans—the younger generation'—is 
militant. So they have walked towards Islam. 
What is their argument? They say, "When we 
embrace Islam and when our children and 
grandchildren are called 'Gulam Mohammad' 
or 'Abdul Kader' they will escape from the 
stigma of being called Harijans.'' Not only 
that. The Harijans are already kept outside the 
fold of the Hindus. They are not called 
Hindus. We have distinguished them by 
calling them Harijans, apart from the caste 
Hindus. We are not calling them Hindus. We 
call them Harijans. But when they embrace 
Islam we say that much harm has been done 
to the Hindu fold. 

There is another argument. When we say, 
"You will lose concessions, you will lose job 
opportunities, you will lose opportunities to 
get admission in colleges" they say, "We don't 
care for them. We want social respect and so-
cial status. We don't want any petty jobs in 
this country". This is their argument. There is 
a tremendous influence created in the minds 
of the Harijans. 

I don't want to drag in any of the political 
personalities who visited that place, but I am 
compelled to say cer^j, tain things because Dr. 
Bhai Mahavir, a learned Member, has 
expressed certain views. He said that because 
of some notorious smugglers and because of 
the counterfeit case, these people embraced 
Islam. Nothing doing, Sir This statement was 
given by Mr. Vajpayee when he visited there. 
Because of their visit what happened? Thirty 
families have embraced Islam after their visit. 
When they wanted to protect the Hindu 
religion, what happened? And the other thing Is 
that the Sankaracharya gave a statement which 
appeared in the press. The educated people 
there put the question to me, "Have you read 
the statement of the Sankaracharya, what he 
has said?" "Because these Harijans are poor, 
because they take hooch and other illicit liquor, 
they have to face the police wrath. That is why 
they have embraced Islam." That is the 
statement of the Hindu religious head. Actually 
the people are very much agitated. Where the 
Harijans are prepared to take out 
demonstrations, they consider these de-
monstrations as gimmicks. After three decades 
or more after Independence we are talking 
about samabandibhojavam and temple entry. 
When the Harijans enter the temple, are they 
treated equal to the caste Hindus? That is the 
question I would put before the Hindu zealots. 

During the DMK rule in Tamil Nadu, we 
wanted to give equal status to the Harijans? 
That is why the Tamil Nadu Government 
during the DMK rule passed a legislation 
called The Tamil Nadu Hindu Religious and 
Charitable Endowments (Amendment) Act, 
1970 so that any person, irrespective of his 
caste, could become an ar-chaka if he 
possessed the necessary knowledge and 
qualifications. Immediately, tho zealots and 
fanatics of the Hindu religion were very much 
agitated. They rushed to the Supreme Court 
and filed a writ petition challenging the Tamil 
Nadu Act as an interference in the Hindu 
religion.   A five-Judge Bench 
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gave its verdict.   I would read excerpts from 
the judgment: 

  " Any State action which per 
mits the defilement or pollution of 
the image by the touch of an Archaka 
not authorised by the Agamas would 
violently interfere with the religious 
faith and practices of the Hindu wor 
shipper in a vital respect and would, 
therefore, be prima facie invalid 
under Article 25(1) of the Constitu 
tion." 

Sir, is the  Constitution    so    sacred? Have 
we not amended the Constitution? 

When the Harijan is not permitted to enter 
the sanctum sanctorum, when "he is not 
permitted to enter the garba-graha, when he is 
not permitted to touch the Hindu idols, why do 
they advise them not to go over to Islam and 
remain with the Hindus? In the name of the 
caste system sanctioned by the Hindus over 
thousands of years, these Hari.ians were 
treated like dirt. When dogs, donkeys and 
buffaloes and pigs were permited to enter the 
streets of the caste Hindus, they were not 
permitted to enter those streets. To get entry 
there leaders had to protest: then the leaders 
had to fight. If learned Mr. P. Ramamurti, the 
Marxist leader, had been present, he would 
have given any number of illustrations with 
Sanskrit shalokas supporting my case. 
Because time with me is short, I am not going 
into that. So we pre not prepared to allow 
them to enter the temples, we are not prepared 
to treat them as equal with others. And then 
ultimately when they go over to Islam, we say: 
Oh, petro-dollars have come, foreign money 
has come. Where had these sadhus and 
sanyasis gone ail these years? 

Not only that. In this context, because the 
administration of the Tamil Nadu Government 
was referred to Ly the Mover of the Calling 
Attention, and also by some other learned 
Members, it would be very proper if I say that 
the Tamil Nadu Government has miserably 
failed to protect the Harijans in the State.   
This is not my 

♦Not recorded. 

statement. (Interruptioyis) I am here to 
substantiate what I have said. (Interruptions) 
Please listen what I am I going to say. When 
the religious heads Tankasi, a town nearby 
Meenakshi-puram, one religious head, His 
Holiness Ramdoss Swamigal of Malaysia, 
who is himself a Harijan, said: 
".... It cannot be denied that Harijans   were  
harassed  by the      police. The AIADMK 
Government had turned    a    blind   eye   to    
the   harassment. .." 

"The Hindu relig'.on and its prin 
ciples were mutilated by the actions 
of the Hindus and the Governments. 
The mutts and their heads were only 
preaching and unfortunately did not 
do anything for the upliftment of the 
Harijans.'' (Interruptions) 

DR. (SHRIMATI) SATHIAVANI MU-
THU: He says he is from Malaysia. How is 
this relevant? (Interruptions) 

SHRI U. R. KRISHNAN: The speaker 
h'mself says that he comes from a place 30 
miles from this place. Where was he at that 
time? (Interruptions) 

SHRI V. GOPALSAMY: You cannot shout 
me down (Interruptions) Have they taken 
measures to protect the Harijans? When the 
DMK was in power, we constructed 40,000 
houses and we gave them freely to the Hari-
jans. When the AIADMK came to power, that 
whole scheme was thrown into the dust-bin. 
The scheme which was promulgated during 
the DMK rule was thrown into the dust-bin. 
Also I would like to say that even a Harijan 
girl, a 21 year-old girl by name Gyana-
sundarl, when she was working in the 
office of an AIADMK MLA_______ (Inter- 

     ruptions) 
DR. (SHRIMATI) SATHIAVANI MU-

THU:  It is sub judice. (Interruptions) 
THE VICE-CHAIRMAN     (SHRI DINESH 
GOSWAMI): Are you on a point |    of  order?    
Mr.   Gopalsamy, please  sit !    down.  
(Interruptions) Nothing is to go j    on record. 
SHRI V.  GOPALSAMY:  * 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Gopal-samy, nothing is 
going on record. 

SHRI V.  GOPALSAMY:* 
DR. (SHRIMATI) SATHIAVANI 

MUTHU): 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Nothing « going on record. Mr. 
Gopalsamy, just a second. Will you kindly sit 
down? I am on my legs. 

SHRI V. GOPALSAMY: 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Mr. Gopalsamy, I am on my 
legs. Kindly take your seat. 

SHRI M. KALYANASUNDARAM: On a 
point of order, T am raising a point of  order. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): First I am on my legs. Mrs. 
Muthu, are you raising a point of order? 

DR. (SHRIMATI) SATHIAVANI 
MUTHU:    Yes. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): if you are raising a point of 
order, I will listen to the point of order. 
Otherwise I will submit that if you think Mr. 
Gopalsamy is talking irrelevant things, I 
cannot shut him out. 1 will request you not to 
interrupt. If you have got something to say, 1 
will give you an opportunity later on. 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: My point of order is, he is referring 
to the murder of a girl aged 21 years. That 
case is in the court. It is sub judice. Only 
when it is decided in the court, he can say that 
the girl was murdered. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): All right. Mr. 
Kalyanasundaram, do ouy want to raise a 
point of order? 

SHRI      M.   KALYANASUNDARAM: 
The   incident   about  which   the   hon. 
Member    said   is    sub judice.    It   is 
pending in  the court.     The  Govern- . ) ment 
is taking action.   There are two     I versions.  
Now it is before the court.     ' 

*Not recorded. 

Let ui nat involve ourselvea in it-Further this 
is a Tery sensitive issua. If it is bad in Tamil 
Nadu, in no other State it is better. I can 
challenge that. 

SHRI V. GOPALSAMY: That may be 
your  view. 

SHRI M. KALYANASUNDARAM Let us 
not try to. politicalise it. (Interruptions) . 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Well, Mr. Gopaisamy, I will 
request you. You are entitled to have your 
say. But I will request you not to make it a 
debate between the DMK and the AIADMK. 
You know the sensitivities of the other 
Members; also. 

SHRI V. GOPALSAMY: I do riot usually 
speak irrelevant things. When matters have 
been referred to in this House about the 
treatment of Hari-jans in Tamil Nadu... 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now, please conclude. 

SHRI V. GOPALSAMY: When the Prime 
Minister has referred to it, when it has 
appeared in the press, how can it become sub 
judice? When the Prime Minister's letter 
appeared in the press saying, "Take 
immediate proper action. .', what is sub-judice 
about it? There cannot be a point of order on 
that. When that girl was found dead in the 
office of the AIADMK MLA, and it was 
brought to the notice of the public... 

DR. (SHRIMATI) SATHIAVANI 
MUTHU: For that you go and fight it in the 
court, 1 don't mind. But the matter is sub 
judice and you cannot raise  it here... 

SHRI V. GOPALSAMY; What is your 
reply? What happened to that housing 
programme? What happened? Forty thousand 
houses were built during our regime and they 
were given freely. What happened to that 
programme?... 

SHRI SADASHIV BAGAITKAR 
(Maharashtra): On a point of order... 
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SHRI V. GOPALSAMY: What happened 
to that housing programme? What did you do 
with that scheme?... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Gopal-samy, he is on a 
point of order. Please sit down. 

SHRI V. GOPALSAMY:    *      " 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Reporters, don't record of what 
Mr. Gopalsamy says. 

SHRI V. GOPALSAMY: 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Gopalsamy, please sit 
down. He is on a point of order. 

SHRI DHARAMAVIR: Sir, on a point of 
order... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Gopalsamy, please sit 
down. I have to listen to the two points of 
order. 

SHRI V. GOPALSAMY: 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Gopalsamy, please sit down 
for a moment and listen to me. It is rather sur-
prising the way it is happening now. Let me 
first point out, when this Calling-Attention 
debate was admitted, it was decided that 
Members would speak with restraining voice 
and would not introduce controversies which 
might defeat the very purpose of the debate. I 
would request, Mr. Gopalsamy, you have 
made your point, let us not carry it to the 
extreme position of scoring a point or making 
it an issue between DMK" and AIADMK, 
what DMK did or what AIADMK did. I 
would request you kindly to confine yourself 
to the main sphere of the debate. Meanwhile, 
there are two points of order and I would like 
to hear them. 

♦Not recorded. 

SHRI SADASHIV BAGAITKAR: My 
point of order is, the subject-matter  of the  
Calling-Attention... 

DR. RAFIQ ZAKARIA (Maharashtra):  
He has already ruled on that 

 
SHRI SADASHIV BAGAITKAR: The 

subject-matter of the Calling-Attention is a 
limited one in the sense that n0 State policy, 
no Ministry, no statement Or utterance of 
Ministers, is involved in the debate. If any 
such thing is to be mentioned, it can be 
discussed or mentioned only in a limited way. 
Therefore, i think considering the seriousness 
of the subject-matter I would request the 
friends from Tamil Nadu to keep that in mind 
and not bring any party politics in it; 
otherwise, the subject-matter of the Calling-
Attention will be distorted... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): All right, I have got your point, 
please sit down. Now, the other honourable 
Member, do you want to say the same thing? 

SHRI DHARMAVIR:    Yes... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): That is all right then In fact that 
is the very request that I was making to Mr. 
Gopalsamy and others. The point is that 
normally the Chair does not rule out 
something on the point of relevance. But if 
you want to say something about Tamil Nadu, 
as the Calling-Attention has been framed, I 
cannot say that it cannot come in. But as it 
was already agreed that this  is   a   very  
sensitive subject and 
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[Shri Dinesh Goswami] 
it will be treated with seriousness and 
responsibility, i would request the Members 
from Tamil Nadu, Mr. Gopalsamy and others, 
to come to the main subject, because, I think 
this is not really a question only of Tamil 
Nadu; we are facing the problem all over the 
country. Therefore, Mr. Gopalsamy, please 
conclude now. 

SHRI V GOPALSAMY: Mr. Vice-
Chairman, ... 

SHRI K. K. MADHAVAN: Sensitivity is 
not for Harijans. it is for others... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I said the subject is sensitive. 
The subject is not 'Harijans'. Yes, Mr. 
Gopalsamy, please conclude. 

SHRI V. GOPALSAMY: Now, what are 
the solutions for this problem and how to stop 
this exodus? I am not a person who is very 
much concerned to protect Hinduism. If the 
religious heads of the Hindu religion want to 
do something, instead of speaking about 
foriegn aid, let them reform the religion. That 
is the point. Otherwise, Meenakshipuram will 
be repeated in every hamlet and village. That 
is the problem. Our country being a secular 
State, everybody has got the right to follow 
any religion or any faith. It is not proper to 
call them anti-national. The question of 
anybody being anti-national does not arise at 
all, because in a secular State they have every 
right to follow any religion of their choice. 
This has become a sensitive matter because 
the press has magnified it. As the saying goes 
'all roads lead to Rome', now all the roads lead 
to Meenakshipuram. AH people visit 
Meenakshipuram and Meenakshipuram has 
achieved some  international significance. 

Sir, I hope that {he points I have raised 
would be considered by the Home Minister. 
With these words 1 conclude my speech. 
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t[   ]Devatiagari transliteration. 
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Annoucemeait Re. arrest and release of Shri 
Rameshwar    Singh, Member, Rajya Sabha 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Before I call upon the next 
speaker, I have to inform Members that I have 
received the following message dated 15th 
September, 1981, from the District 
Magistrate/Senior Superintendent of Police, 
Varnasi, regarding the arrest and release of 
Shri Rameshwar Singh, Member, Rajya 
Sabha,: 

"Shri Rameshwar Singh, M.P. Rajya 
Sabha, arrested u/s 151/107/ 116 Cr. P.C. 
along with 94 other volunteers of Lok Dal 
in connection with 'Jail Bharo' agitation on 
14/9 AN. AH were later released on 
assurance of agitators to maintain peace." 

 

you want to make some snomission, you can 
do so after the Calling Attention. 

CALLING  ATTENTION TO A 
MATTER OF URGENT    PUBLIC 

IMPORTANCE 

Reported    'Mass      Conversion      of 
Harijans to Islam in Tamil Nadu and„ 
other parts of   the country and   the 
reaction of the Government of India 

thereto— Contd. 

SHRI GULAM MOHI-UD-DIN SHAWL: 
Mr. Vice-Chairman, Sir, at the inception I 
shall express my regret that precious time, 
valuable time, of this hon. House is taken on 
an issue which, to all intents and purposes, is 
fit for consideration, or I should say, is worthy 
of consideration at some Hindu Seminar and 
not the Parliament of India because the 
Parliament of India is governed by the 
Constitution which says that there shall be 
freedom of thought and religion. We failed to 
understand that on the one hand you give us 
fundamental right and on the other hand, 
rather through underhand means, you want to 
deny us that rights and create such a furore or 
hullabaloo or even, I should say, such a nose 
that a Calling Attention is presented before 
this House and precious time is wasted for 
nothing. I hope that, as things are, saner 
elements from both sections of the House shall 
see that as far as the mischief is concerned, 
this is a concerted effort to import that 
communal 

 

THE     VICE-CHAIRMAN       (SHRI 
DINESH GOSWAMI):  No, No. 


